O'(U‘.!F'»'*_(' gonst itution for th

-~

I THE CENTEAL ADMINISTRAT IVE TRIBUMAL, Q_?

JAIPUR BEWCH, JAIPUR
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with MA No. 341/96

1. Union of India through Generz2l Manajer,

Weztern Railway, Bomday

xS}

i

. chisf Mechanical Engin neer, Weztern Railway,

Church Gate, BORmDAY .

3. ndditional chis=f Bechanical Englinssr, Wagon
' Repair 3hop, Westsrn Railway, Kota (how
redesignated as “h = £ w-ﬁr} Maznager, Western
Railway, ¥ota).

.. Review Applicants

Versus
Bhagwan Das 3/0 3hri Ram Swarup rgrawal,
f“hargemar\, Wagon Repair Shop, We stern Railway,
Kota .

ee Resporsient

Mr. S.5.Hasan, counsel £or the Rev icw Applicants

Mr. R.H.Hathir, counsel f£or the respondent (applican
in' the ‘TA)

CORAM:

Hon'ble Mr. al ¥rishna, Vize Cha irman

Gopa
Hon'ble Mr. O.F.Shariad, administrat ive Memioer
QRDER

Per Hun‘blw Mr. Gf.mal Fr ishn=, Jice "‘h:lrman

Heard the counssl for the part ies

2 The learned 4~cf.11nsel for the review pet itioners
has prodused 3 descision of the Hon'blz Supremns Court
dated 7—3—1995, which has bzen taksn on record. He
stated that in view ~F thez decizion of the Hon'ble

it ion 11os. 9801 to 9203
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Suprems Court in wr it ;:w;

of 1923 anl 353 £ 1935 unﬂer Lrticle 32 nf the

™ = entorozmznt Of fuandans ntal
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rights Jated 7-3-199 (3hitla Prassd Pandey,
Lalishmi Narayan Sharca and aAbrar Husain, petitionsrs

in writ pztition os. 92301 to 2003 of 1983,

~t

Bhagwan Dass, petitionsr in writ petition 1. 353

of 1925 Vs Union of India and four others), he

-

does not press this review application. This

revisw aprlication is, therszfore, dismizsed.

3. The review application has since been
diamissed, this Mizsc. Appli-aticon has becoms
infructuous and is, therefore dismissed and

disposed of o accIindingly.




